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(b) The proposal made by the Sup-
. reme Court jn the order dated April 2,
1880 is engaging the attention of this
Ministry.
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Employment to persons who have
become overage

6258. SHRI GHULAM RASOOL
KOCHACK: ®ill the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that regis-
tration in the Employment Exchan-
ges has been on increase for the last
two years;

(b) if so. whether inspite of num-
ber of projects undertaken by the
State Governments, the vast majority
of the unemployed youth is still cut
of job;

(c) whether this has resulted un-
rest among the large number of
youths;

(d) whether the Central Govern-
ment have taken any initiative to
help those who have become overage
and are ineligible to get Government
empioyment; and

(e) if so, whether Government pro-
pose to remove this class of age and
when the final decision is likely to
be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) Yes, Sir. :

(b) and (c). The number of job-seek-
ers (all of whom are not necessarily un-
employed) on the Live Register of Em-
ployment Exchanges as on 31st May,





